FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the tnsolvency and Bankiuptcy Board of India

(Liquidation Procesé) Regulations. 201.6)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
GREY’S EXIM PRIVATE LIMITED

ST PARTICULARS DETAILS
1. Name of corporate debtor Grey's Exim Pvt, Ltd
2. |Date of incorporation of 25/02/2005
corporate debtor
3. }Authority under which corporate ROC-Mumbai
___|debtor is incorporated /registered |
4. {Corporate ldentity No. / Limited U51909MH2005PTC151601
Liability Identification No. of
corporate debtor
5. [Address of the registered office 'A/2, 309, Shah & Nahar Industrial Estate,
and principal office (if any) of Dhanraj Mill Compound, Lower Parel,
corporate debtor Mumbai-400013. Maharashtra.
6. |Date of closure of Insolvency 31/03/2026
Resolution Process
7. iLiquidation commencement date 01-04-2026 (date of pronouncement of
of corporate debtor order by NCLT, Mumbai) Copy of order
| uploaded & recelved on 09-04-2026.
8. |Name and registration number Jayant Prabhakar Pimpalgaonkar
of the insolvency professional Registration No: IBBI/IPA-003/IPA-ICAI-N-
acting as liquidator 00472/2025-2026/14575
9. |Address and e-mail of the Address: Plot No. 216, Prabhurang,
liquidator, as registered with the Shilpa Soclety, Behind UCO Bank,
Board Narendra Nagar Extension, Nagpur,
Maharashtra-440015.
E-malil ID:
e pimpalgaonkarjayant1971@gmail.com
10. | Address and e-mail to be used Address: Suite No. 5, 8th Floor, 207,
| for correspondence with the Embassy Centre, Jamnalal Bajaj Marg,
| liquidator Nariman Point, Mumbai, Maharashtra -
400021
E-mail: greyexim.llg@gmail.com
11. | Last date for submission of claims 01-05-20286, (being 30 days from the
d Liquidation Commencement date). |

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai
Bench-1, has ordered the commencement of liquidation of Grey's Exim Pvt. Ltd.
vide order dated 01 April 2026 under Section 33 of the Insolvency and Bankruptcy
Code, 2016 (“Code”). The said order was received and communicated to the
undersigned Liquidator on 09 Apri! 2026.

Accordingly, all stakeholders of Grey's Exim Pvt. Ltd. are hereby called upon to
submit their claims along with supporting proof on or before 01 May 2026 to the
Liquidator at the address mentioned against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All creditors may submit their claims with proof in person, by post, or through
electronic means at the designated email ID mentioned against tem No. 10.
Stakeholders are advised to ensure that their claims are submitted within the
stipulated timeline, failing which such claims may not be entertained.

Itis further notified that submission of any false, misleading, or fraudulent claims
shall attract penalties in accordance with the provisions of the Code and applicable
regulations.

The stakeholders are requested to download the claim forms from the website of
the Insolvency and Bankruptcy Board of India (IBBI) at www.ibbi.gov.in.

. Sd/-
glate. .1;/"04‘50.26 Jayant Prabhakar Pimpalgaonkar.
e vUmbal Liquidator of Grey’s Exim Pvt, Ltd.

1BBI Regn: IBBI/1PA-003/1PA-ICAI-N-00472/2025-2026/14575

For, Grey's Exim Private Limited
(Under Liquidation)

Authorised Signatory
Liquidator
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RE-ISSUE FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FILOURA BIG BEROADCASTING PRIVATE LIMITED
OPERATING IN THE BUSINESS OF TELEVISION AND DIGITAL
COMTENT CREATION, BROADCASTING, AND DISTRIBEUTION ACROSS
VARIOUS MEDIA PLATFORMS IN INDIA AND ABROAD
. ion 41 1 1 2364 OF the

sL RELEVANT PARTICULARS

FILOURA BIG BEROADCASTING PRIVATE
LIMITED
CiN: Us5980MHZ00EPTCIE0VAT
PAN; AAFCAB0E]TN
|Regd. Office: 502, Plot Mo, 21794,
Prabihat Colony, Santacruz (Esat), Mumbal,
Maharashird « 200055
3. TURL of website | Mot mmifable
4, |Detail of place where majorily of ixed The Corporate Debtor does Aot have any
asss are located lixed 259015 A% per the firandial
|statements for the FY 2022-24,
ho information avallabie

1. ‘Mame of the corporate debtor along
with FAN & GRS LLP Mo,

| Address of the registered office

|

5. |iratalied capaeity of maln producis’
SOFVIGES
&, | Quantity and valuwe of maln products,” | Mo information availabie
services sold in last financial vear
7. “Mun'.lu,.:r ol -E'_"I-"IF,:.'-C\,:l:r'\t:!F_.ﬁl." w-;:-l.h:.rlﬁr.l [ Mo infarmation suallable
8. Furthar details mcluding last avadable | Details can be.sought by sending emall a1
firancial statements (with achedules) | cirpflloura@npyinsolvency.in
ol tTwo pears, lists of credsiors ans
__ owailable at URL: | : ;
S, Eligibility for resciution applicants Detalls can be sought by sending ernall at
urder section 25(2Hn) of the Code = cirp filloursfnpyinsalvency.n
__available at URL: . | —
10! Last date for receipt of akpression of | 26-04-20246
| intereg
11, Date of sssee of provesional list of
_prospective resolution applicants. { :
12T Lest date for submission of ohjechons 03-05-2006
lo privisional list
13 Date of issue of final list of [ O5-05-2026
proapactive resoluthen appiicants
14, | Diate ol sssee ol infarmation
memarandum, evaluation matrix and
request for resclution plans to
prospective resolution apgicants
15, Last date for sebmission of resolution | 02-08-2076
plans
16, | Process emall id o subimil Expression | cirpflloura@npyinsoivency.in
Lof Interest
17. | Details of the corposate dabtor's
registralign siaius as MSME

[PE0A7076

[ 10-05-2028

| Mot Regstered with MSME.

Sd/-

IPE = NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director - Mr. Janak lagjivan Shah
Resolution Professional

in The Matter of Flloura Big Broadcasting Private Limited
IBBI Reg. Mo: IBBI/IPE-0040,/1PA-2/2022-23 /50021
Validity of AFA: December 31, 2026

Date: 11.04.2026
PFlace: Ahmedabad

SATURDAY, APRIL 11, 2026

P Himachal Pradesh Tourism Development Board
ﬂiL Department of Tourism and Civil Aviation Government

of Himachal Pradesh

P57133-001-Sustainable and Inclusive Tourism Development Project in Himachal Pradesh
(ADB Funded)
INVITATION FOR BIDS (IFB)
Date of publication: 16.04.2026

1. The Himachal Pradesh Tourism Development Board (HPTDB) under Department of Tourism and Civil Aviation, Government of Himachal Pradesh ("the
Employer"), invites the online bids on item rate, in electronic tendering system "Open Competitive bidding (OCB), One Stage Two envelop (1S2E)" for the under
mentioned work from the eligible Bidders.

2. The details of Contract Package are as follow:-

S. |Name of Work Bid Security Document Pre-bid Meeting Deadline for
No. (INR) Download Start (online/offline) submission/opening of
and time technical bid and time
1. |"Rafting Complex and Way Side Amenities at Nadaun, Distt. 6.33 million | 16.04.2026 18:00 at 24.04.2026 | 08.05.2026 i) Deadline of

Hamirpur, Himachal Pradesh Hrs. at Submission-15:00 Hrs

Contract Package Invitation for Bids No. SITDP- 15:00 Hrs ii) Technical Bid
HP_W07/2026/. | Opening-16:00 Hrs
2. |Period of completion. 24 months

3. Availability of Bid Document. Key dates, mode of submission and all other details: The Bid document is available online and bid should be submitted in online
mode on website https://hptenders.gov.in.
4. Date of Opening of Financial Bids (Will be later intimated to all technically responsive bidders).
(SD/-)
The Project Director
Sustainable and Inclusive Tourism Development Project in Himachal Pradesh
Himachal Pradesh Tourism Development Board (HPTDB)

Department of Tourism and Civil Aviation

Shanti Bhawan, Phase-3, Sector -6,

Kangnadhar, BCS, Shimla-171009, HP, India

Tel: +91-177-2659962, 2659926, 2659925

Email: projectdirector.adbhp@gmail.com, Website: www.himachaltourism.gov.in

dvorel & Canara Bank
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Girgaum Branch, P B No. 3582, Prarthana Samaj
Bldg., 160, Raja Ram Mohan Roy Road, Girgaum,
Mumbai - 400004 Email : cb0204@canarabank.com

(AUCTION SALE NOTICE FOR IMMOVABLE PROPERTIES) SALE NOTICE

E-Auction Sale Notice for Sale of Imnmovable Properties under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable property mortgaged/charged to the Secured Creditor, the constructive possession of which has been taken by the
Authorised Officer of Girgaum Branch of the Canara Bank, will be sold on “As is where is”, “As is what is”, and “ Whatever there is”
on 29.04.2026, for recovery of Rs. 8,82,66,977.34 (Rupees Eight Crores Eighty Two Lakhs Sixty Six Thousand Nine Hundred
Seventy Seven and Paise Thirty Four only) as on 09.04.2026 plus further interest thereon from 01.04.2026 along with suit expenses
and other charge due to the, Girgaum Branch of Canara Bank from the borrower M/s. Devnandan Industries Pvt. Ltd, through
its Director Mr. Nagjibhai Kanjibhai Patel and Mrs. Savita Nagjibhai Patel and Guarantor, Shri Nagjibhai Kanjibhai Patel, Mrs.
Savita Nagjibhai Patel and M/s. Shreeji Gems Ltd.

Details of the immovable property, Reserve price and EMD amount are as under: (Amt In Lakhs)

Lot | SR

Reserve

No. | No. Description of Property Price EMD
FORM B All that Part and Parcel of office No. 1A ,on the Ground floor, admeasuring 131.80
PUBLIC ANNOUMNCEMENT sq ft Built up area in the building known as “SHREEJI ARCADE” of SHREEJI
{Regulation 12 4 ; d of India CHAMBERS”SITUATED AT Tata Road No.1 & 2, Girgaum Division, Shankar Sheth
N /Lic . 1 | Road, Mumbai, Constructed on the land Bearing C. S, No. 8/1487, of Girgaon Division,
gl Mumbai City Registration District of Mumbai City, Within the City Limit of Municipal
i mE;Hg;TIE‘::’:MD;;:Li?;i:ﬁ::;ﬂEHE e Corporation of Greater Mumbai. Standing in the name of Shri Nagjibhai Kanjibhai Patel
e and Smt. Savitaben Nagjibhai Patel, CERSAI Security Interest ID: 400051892628
Mo, | PARTICULARS | DETARS All that Part and Parcel of office No. 1B ,on the Ground floor, admeasuring 131.80
1. |Mama of corporate debtor | Grey's Exim Pvi. Ltd sq ft Built up area in the building known as “SHREEJI ARCADE” of SHREEJI| 196.00
2. | Cate of incorporation of E9,/027 2005 CHAMBERS”SITUATED AT Tata Road No.1 & 2, Girgaum Division, Shankar Sheth | (RP for Sr
peorparaie debdos | ¥ 1 2 | Road, Mumbai, Constructed on the land Bearing C. S, No. 8/1487, of Girgaon Division, | no.1, 2, & 19.60
3. | Authority under which corporate ROC-Mumbai Mumbai City Registration District of Mumbai City, Within the City Limit of Municipal| 3 in one )
. |d@ebioris incorporated Sregisternsd | e Corporation of Greater Mumbai standing in the name of M/s Hetal Diamonds through its lot)
4. [Corporate entity Mo, / Limited WE190aMHZ00SFTC1S 1604 partner Shri Nagjibhai Kanjibhai Patel, CERSAI Security Interest ID: 400051892628
Liability Identificaton Ma. of
jcorporate debtor | o o All that Part and Parcel of office No. 1C ,on the Ground floor, admeasuring 131.80
5. |Ackiress of the registered office AS2, 308, Shaty & Mabar Industrial Estale, sq ft Built up area in the building known as “ SHREEJI ARCADE” of SHREEJI
jard princepal office |# any) of Dhanraj Mill Compound, Lower Paret, CHAMBERS”SITUATED AT Tata Road No.1 & 2, Girgaum Division, Shankar Sheth
_|eorporate debtor | Mumbal-400013. Maharashira. 3 | Road, Mumbai, Constructed on the land Bearing C. S, No. 8/1487, of Girgaon Division,
B |Date of ciesure of Insolvency 31032028 Mumbai City Registration District of Mumbai City, Within the City Limit of Municipal
{Resolution Procadss beriartis s : : Corporation of Greater Mumbai. Standing in the name of Shri Nagjibhai Kanjibhai Patel
/. |Liquidation commancernent data 01-08-2026 (date of pronouncarment of Partner of M/s Shilpa Gems and Smt. Savitaben Nagjibhai Patel, CERSAI Security
(e forporate debiton order by MCLT, Mumbai) Copy of order Interest ID: 400051892628
LT pEploatiec & recabned on 05U VA0 Note : Commercial Offices mentioned above 1A, 1 B and 1C are merged Together
faame and regstration number layant Prabhakar Plmpalgaonkar
lof the nsolvency professional Regstration No: IBBLAPA-0D3/1PA-ICAN- All that part and Parcel of Shop No.103, Super Built up area admeasuring 314.57 sq fts
{@cting as Bguidatar D047 2/ 20252026/ 14575 and its built up area is 18.55 sq mtrs on 1st floor together with undivided proportionate
0. | Address and e-mall of the Address: Piot No. 216, Prabhurang, share in underneath land admeasuring 6.03 sq mtrs of low-rise shopping complex known
liguidator, as registered with the Shilpa Society, Behind UCD Bank, as “Marvel Plaza”, Constructed on the land bearing Plot No 1-10, admeasuring 1021.7
| Boxard Maremdra Magar Extension, Nagpur, 2 4 |89 mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 443/B-1 to 7.00 0.70

faharashtra-<4-40015
E-mail ID:

| Fj!i'!'||'|a_-'!lgj;'|||_r.|5-.ﬂ_r]?.:r_ﬂr'|‘.“._H_F"I@gu.a.il Lorm
Address; Suite %o, 5, 8th Floor, 207,
Embassy Centre, lamnalal Baja) Marg,
Maniman Poant, Mumbal, Maharashira -
400021

| E-mall: grevexim dig@gmall.com
01-05-2026, (being 30 days from the

1 | Address and e-maal to b used
| fod correspondence with the
ligueddatorn

11 | Last date for stomsEsion of claims

l._[_ql.l_ll_i_vrg!hrl Emrm:ﬂcn-rn_wrt dgrl!u].

443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society
Vibhag-2”, situated on the land bearing Block nos. 443 and 444 ( Rev. S. Nos. 476 and
477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat.

Standing in the name of M/s Shreeji Gems Ltd.

CERSAI Security Interest ID: 400079559950

All that part and Parcel of Shop No. G-19, Super Built up area admeasuring 408.60 sq fts
and its built up area is 23.81 sq mtrs on Ground floor together with undivided proportionate
share in underneath land admeasuring 7.74 sq mtrs of low-rise shopping complex known
as “Marvel Plaza”, Constructed on the land bearing Plot No 1t010, admeasuring 1021.7
3 5 |S9 mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 443/B-1 to

Date i.e. Friday, April 3, 2026. Accordingly, physical copy of this Motice along with postal ballot
forms and pré-paid businass reply amvelopes ana nod being sant fo Members, Members whose
emall addressas are nof registered with the CompamyDepositones/FTA may also cast thelr vole
by follawing the remate e-voting process given in Notice. The communication of the assent or
diggant of e Mambars wadld only 12k ptace thrsagh tha ramaty a-wling S¥stem
The Comgany has engaged the services of Bigshare Services Private Limited ("BEPLT), RTA of
the Company, for Tacsating remote e-voling to enabda tha Members 1o cast their walas
eacironically
Al the Mambers are informed that;
&) Members whise name ars rscorded in tha Regesterof Members/Banediczal (amer mainlnad
by Company/DepositoniesATA, as on the Cut-off Date, are eligidle 1o exercise their vaote by
remote a- vating process system on the busingss{es) specified in the Natice, Any person whiis
riot thie Mamber of the Company as on Cul- off date shkall reat this notice forinformeatian purpose
anhy.
| b Cammencement of remote e-voting: From 900 2.m. (15T) on Monday, Aprl 13, 2026,
| c) End of remate 2-voting: Up 10 5.00 p.m. 15T) on Tuesday, May 12, 2026
d) The ramate e-vating will ned be allovead bayond the aforesaid date and time and the e-veling
micdule shall be diszbled upon explry of the aforesaxd pariod
e} Onca Members cast their votes on the rasofutions, the same cannot be modified
subsadgeenly,
iy The manner of remote: e-voling for Members hodding shares in- demateriabized mode is
provided in Noics
g} Thea sasalutiang., d approved. shall be degmed 1o have been passed on the tast date of e-voting
I.g. Tuesday, May 12, 2026,
Thie Board of Direciars has appointed G5 Sunmdurmar Narwani, Practising Cormpany Sacratary
of W's VTSN and Associates LLP as scrutinizer to scrutinize the postal ballot remate =voiing
processina fae and fransparent manmer
The votg results along with Scrigtinizer's Report will be displayed at the Notice Boasd of the
Registered Office of the Company, on the website of the Company i.8
W lBmeniexpor ts comand an the websste of BSPL, alter the deciaration of the resusts on o
before Thursday, May 14, 2026, The résults shalt also be commaunicated io the stock exchanges
i.#. Mational Stock Exchange of Inda Limited whera the shares-of the Campany are listed
Memiiars are requested toinfimate changes,  any, perfaining tothelr name, postal address, -
mail address, felephona/mabile numbers, Permanent Accownt Number [PAN]), mandates,
nornalions, powear af slofay, bank dotails such &5, name of e bank and beansh dalails, baak
accownt nember, MICR code, IFSC cods, etc, to ther Depository Participants {DPs) for the
shares held in glegtronic form
The Motice will be avallable an ihe website of the Company Le. walemeneesports com
website of the Siock Exchanges ie. Mational Stock Exchange of India Limited at
wiww.nseindiacom, raspectively The Matce B also avalable on the wabssie of RTA at
www.iviate bégshareanline. com
In tase shareholdars” invaston have any guaries regaridng B-valing, youmay rafer tha Fraqueantly
Asked CQuestions ('FAQs'y and i-Wole e-Vaoting module availlable at
hitps-/fivete. bigshareonline.com, under download section or you can email us to
ofpaEbigsharaonine com o callus 2l 022-686340.3348. For Le Merile Exports Limited
S/
Arpit Sharma
Company Secrelary and Complianca Officer
ACS: 71673

Motige is hereby given that the Hon'ble National Company Law Trbunal, Mumbai 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society 14.80 148
EBench-1, has ordered the commencement of quhmatmn af {‘,‘re'!,-"ﬁ Exim Pt Lid, Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev. S. Nos. 476 and
vide order dated 01 April 2026 under Section 33 of the Insolvency and Bankniptey 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat Standing in the
Code, 2016 (“Code™), The said order was recelved and communicated 1o the name of M/s Shreeji Gems Ltd.
undersigned Liguidator on 09 April 2026, CERSAI Security Interest ID: 400079557373
Accordingly, ail stakeholders of Grey's Exim Pvt. Ltd, are hereby called upon to All that part and Parcel of Shop No. G-24, Super Built up area admeasuring 372.90 sq fts
submit their clalms along with supporting proof on or before 01 May 2026 to the and its built up area is 21.13 sq mtrs on Ground floor together with undivided proportionate
Liquidator at the address mentioned against lem No, 10, sha“r'\?I in u?cé?rne’e,\tl'eland admgasuriﬂg I68; zq mtrs cI;fI IO\A[(j_riSf s1hoopp(ijng complex /Il(gg;/vg
The financial creditors shall submit their claims with proof by electronic means anly. as "Marvel Plaza”, Constructed on the land bearing Plot No 1to10, admeasuring :
All creditora may subimit thekr claima with proof in person, by post, o through 4 6 sq mtrs equivalent to 12.22'00 sq Yards and af‘t‘er .KJP known as Bk.)Ck NOS.443/B'1 to 13.50 1.35
electronic means atthe designated emall 1D mentioned against item Mo. 10 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society
Y e 3 R A ke o = R Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev. S. Nos. 476 and
Stakeholders are advised to ensure that their claims are submitted within the 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat Standing in the
stipulated timaling, failing which such claims may not be enfertained. name of M/s Shreeji Gems Ltd.
It s Turther notified that submissian of-any false, miskeading, or fraudukent claims CERSAI Security Interest ID: 400079557373
ﬂ"f" ij'l_lra:l pensiasin scesruancnin aprovisons ob the Lisde andappcay|s All that part and Parcel of Shop No.101, Super Built up area admeasuring 727.60 sq fts
regulations. ) ) and its built up area is 43.33 sq mtrs on 1st floor together with undivided proportionate
The stakeholders are requested to download the claim forms from the website of share in underneath land admeasuring 14.09 sq mtrs of low-rise shopping complex known
theinsolvency and Bankruptcy Board of India (TBB1 &t wew bl govin, as “Marvel Plaza”, Constructed on the land bearing Plot No 1-10, admeasuring 1021.7
. S/~ 5 7 |sa mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 443/B-1 to 17.50 1.75
Date: 11.04 2026 layant Prabhakar Pimpalgaonkar. 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society ) )
Place: Mumbal Liquidatos of Grey's Exim Pyt. Ltd, Vibhag-2”, situated on the land bearing Block nos. 443 and 444 ( Rev. S. Nos. 476 and
1B n IBACALN. A PATE ~a AETE 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat
BRI Regn: IRBLIPADOS IPACARN DT 220 0aREG 14575 Standing in the name of M/s Shreeji Gems Ltd.
CERSAI Security Interest ID: 400079559950
M LE MERITE EXPORTS LIMITED Alldthaté)a;'t and Parce;ngSzhop No. G-ZS, Su%efT Built up ﬁrea aﬂmegsu&indg 372.90 sq fts
- = 5 and its built up area is 22.32 sq mtrs on Ground floor together with undivided proportionate
i (CIN L_'I?] 11MH2003PLE143645) share in underneath land admeasuring 7.26 sq mtrs of low-rise shopping complex known
Aegistered Office: A-307, Boomerang, Chandivas Farm Hoad, Powal, as “Marvel Plaza”, Constructed on the land bearing Plot No 1to10, admeasuring 1021.7
Andhen (East), Mumbai 400 072, Maharazhira 6 | g |sq mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 443/B-1 to 13.50 1.35
Tal, +91 22 45963506, Website: www. lemeribeexports, com 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society ’ ’
E-mail: compiance@amaritaxparts.com Xi7b7hag-f2”{/?lituatelg on theslandeea.ring ?IECK N}gs. 443 Spd _444 (SRev. g Nos_. 47_6 aﬂd
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION o o Mis Shrecll e Lg e (auka = Kamre, District = Surst Standing fn the
Nafica i herely ghven thal pursuant b Section 1710 read wilh Section 108 and athar applicaba CERSAI Security Interest ID: 400079557373
provisions, if amy, o the Companies Act, 2013, ("the ActT), read with the Rulas 20 and 22 of tha Al that part and Parcel of Shop No. G-03, Super Built up area admeasuring 412.48 sq fts
Companias (Managemeant and Admenistration) Rules, 2004, Ganera! Croular Mog, 14/2020 and its built up area is 23.78 sq mtrs on Ground floor together with undivided proportionate
dated April 8, 2020, 172020 dated April 13, 2020, 20/2020 dated May 5. 2020, and warious sha“rlsl in u?cé)?rne?tréland admzasuriﬂg |773 Eq mirs %fl '0""11'”319 Srgpp(ijng complex 1"83%"’9
subsequent Circudars being No, 03/2025 dated September 22, 2025, issued by the Miniséry of as ‘Marvel Plaza’, Constructed on the land bearing Plot No 11010, admeasuring 1021,
i S = E ; riT sq mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 443/B-1 to
Carporate Afairs (collecty Ely:eferred ta i ﬂr"n E"“.Iam L Hegu*at!':'" 44 L"1 e SECU_MIEa 7 9 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society 16.50 1.65
dnd Exchange Board of India Listing Obligations and Disclosure Reguirements) Regutations, Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev. S. Nos. 476 and
2015 {"Ligting Regquiations"}, Secretasial Standard on General Mestings (" 88-2") issued by the 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat Standing in the
Institute of Company Secretaries of India and any other applicable Laws, Rules and name of M/s. Shreeji Gems Ltd.
Aegulations, (includeng any statutory modification(s) or re-enactment(s) thereot for the time CERSAI Security Interest ID: 400079557373
being Irrfarce), the iems of specizl business as setout inthis Notice ame proposed for appraval Al that part and Parcel of Shop No. 303, Super Built up area admeasuring 2265.38 sq fts
by the Members of Le Mefte Exports: Lmited (“the Company") =eeks approval of the and its: built up area is 129.69 sq m.trs on 3rd floor together .with undiyided proportionate
Members through Postal Ballat an the reschution set aul in the Notice of the Postal Batke by Zgarlsl;fr‘vuef;ﬁ;gzathc'gggtfudcfpe%azﬁﬂt?wge ‘}62]61(195232?;;8 gg?m'ﬁ?;hooP;éf:gegzrgﬁ#zx 1"83%'\'9
.fruﬂ:anhﬁlelmt:'rc]rur:-m!uzg.:. .Hamnta Ehmh_"!!.!ﬂ_mmhs' g | 10|89 mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 443/B-1 to 34.50 3.45
ar. Mo, Descriplion 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative Housing Society ) ’
1 WE 21 |F 16 ¢ TOEEOU Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev. S. Nos. 476 and
L EEEF[LEEI:JLLE?H#E"::E{']E‘TE&& SUB-DIVISION / STOGK SPLIT OF EQUITY 477) of Village Kamrej, Sub District Taluka — Kamrej, District - Surat Standing in the
s ey - - — name of M/s Shreeji Gems Ltd.
F TEl CONSHER AND PuFIi‘H'E'l."I'. FLlTEF‘J\TmNFﬁF 'ﬂnrllFllTF-l GLALSE OF CERSAI Security Interest ID: 400079559950
- I'-...EI-.-'!IJIH.ANE'IJF.-TI L '?'EE'E'“IATI"-IN L THE COMPANY - All that part and Parcel of Shop No. 301, Super Built up area admeasuring 1571.99 sq fts
In compliance with the alorasaid MLA Circulars, the Lompany has sant the Nolice of Postal and its built up area is 92.49 sq mtrs on 3rd floor together with undivided proportionate
Ballot together with explanatory statement (*Nofice®) on Friday, April 10, 2026 theaugh share in underneath land admeasuring 30.09 sq mtrs of low-rise shopping complex
electronic mode to those Members whese e-mail addresses are registered with the known as “Marvel Plaza”, Constructed on the land bearing Plot No 1to10, admeasuring
Company/Depositaries/ Repistrar and Transter Apent {(*RTA") of the Comgany as on the Cul-ol! o | 11 |1021.7 sq mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos| 53 g9 2.39

443/B-1 to 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative
Housing Society Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev.
S. Nos. 476 and 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat
Standing in the name of M/s Shreeji Gems Ltd.

CERSAI Security Interest ID: 400079559950

All that part and Parcel of Shop No.121, Super Built up area admeasuring 358.87 sq fts
and its built up area is 21.53 sq mtrs on 1st floor together with undivided proportionate
share in underneath land admeasuring 7.00 sq mtrs of low-rise shopping complex
known as “Marvel Plaza”, Constructed on the land bearing Plot No 1-10, admeasuring
10 1 12 1021.7 sq mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 7.20 0.72
443/B-1 to 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative ’ ’
Housing Society Vibhag-2”, situated on the land bearing Block nos. 443 and 444 ( Rev.
S. Nos. 476 and 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat
Standing in the name of M/s Shreeji Gems Ltd,
CERSAI Security Interest ID: 400079559950

All that part and Parcel of Shop No.206, Super Built up area admeasuring 476.65 sq fts
and its built up area is 28.21 sq mtrs on 2nd floor together with undivided proportionate
share in underneath land admeasuring 9.17 sq mtrs of low-rise shopping complex
known as “Marvel Plaza”, Constructed on the land bearing Plot No 1to10, admeasuring
11 | 13 1021.7 sq mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 8.60 0.86
443/B-1 to 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative ’ ’
Housing Society Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev.
S. Nos. 476 and 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat
Standing in the name of M/s Shreeji Gems Ltd,
CERSAI Security Interest ID: 400079559950

All that part and Parcel of Shop No0.122, Super Built up area admeasuring 358.87 sq fts
and its built up area is 21.13 sq mtrs on 1st floor together with undivided proportionate
share in underneath land admeasuring 7.00 sq mtrs of low-rise shopping complex
known as “Marvel Plaza”, Constructed on the land bearing Plot No 1to10, admeasuring
12 | 14 1021.7 sq mtrs equivalent to 1222.00 sq Yards and after KJP known as Block Nos 7.20 0.72
443/B-1 to 443/B-5, Total admeasuring 286.85 sq.mtrs at “Shiv Awas Co-operative ’ ’
Housing Society Vibhag-2”, situated on the land bearing Block Nos. 443 and 444 ( Rev.
S. Nos. 476 and 477) of Village Kamrej, Sub District Taluka — Kamrej, District — Surat.
Standing in the name of M/s Shreeji Gems Ltd.
CERSAI Security Interest ID: 400079559950

The earnest money deposit shall be deposited on or before 29.04.2026 at 9.30AM

The property can be inspected, with Prior Appointment with Authorised Officer, on 24.04.2026, Canara Bank Girgaum Branch between
11.00 am to 4.00 pm.

There are no known encumbrances on the above property as per the knowledge of the bank.

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in common web portal — M/s PSB Alliance
(Baanknet), Contact No. 8291220220, 7046612345,6354910172,9892219848,8160205051, E-mail support.BAANKNET@
psballiance.com; https://baanknet.com/, or Canara Bank’s website www.canarabank.com , or may contact Manager Canara Bank
Girgaum Branch 8169845618/9410316322/8655918379 / 8527092652 during office hours on any working day.

Sd/-
Authorised Officer,
Canara Bank

Date : 09.04.2026
Place : Mumbai

epaper.financialexpress.com

. Motilal Oswal Home Finance Limited
i Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025,
) CS : 8291889898 Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home
Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the
notice being also mentioned hereunder within 60 days from the date of receipt of the said notice.

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general
that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.

| Sr Loan Agreement No. / Date of Date Of Description Of The Inmovable
No Name Of The Borrower / Demand Notice | Possession | Property : All That Part And Parcel Of
: Co Borrower/Guarantor & Outstanding Taken Proprty Consiting Of Property Address I
1 LXPAN01115-160011516 / Borrower: Kavita 14-09-2021 |08-04-2026 Flat No - 207, 2nd Floor, A - Wing,
Vilas Kamble / Co-Borrower: Tarabai Shantaram For Imperial Arcade, Survey No. - 451,

| | Chandrmore/ Guarantor: Ambadas Janardhan Birare  Rs.952380/- | | Sukhapur, Panvel, Maharashtra - 410206 |
The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will
be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon. The borrower’s

attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Place : Maharashtra Sd/-,Authorized Officer
Date : 11.04.2026 (Motilal Oswal Home Finance Limited)

Zonal Office: Rupa Sapphire, 21st. Floor, Sector 18, Opp Sanpada Rly Station,
Vashi, Navi Mumbai (MH)- 400705
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur,
Kazi Sarai, Harhua, Varanasi, UP - 221 105.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Notice is hereby given under the securitization and Reconstruction of Financial Assets and enforcement (Security) interest Act, 2002 and in
exercise of powers conferred under 13(12) read with rule 3 of Security interest (enforcement) rules 2002, the authorised officer issued a
Demand notice on the dates notes against each account as mentioned hereinafter, calling them to repay the amount within 60 days from the
date of receipt of the said notice. The borrowers having failed to repay the amount, notice is hereby given to the under noted borrowers having
failed to repay the amount that the undersigned has taken Physical Possession of the properties described herein below in exercise of
powers conferred on him/her under section 13(4) of the said act read with rule 8 of the said rules on the dates mentioned against each
account. The borrower in particular and the public in general is hereby cautioned not to deal with the properties and any dealing with the
properties will be subject to the charge of UTKARSH SMALL FINANCE BANK LIMITED for the amounts and interests thereon mentioned
against each account herein below:

The attention of the borrowers detailed hereunder is invited to the provisions of subsection (8) of section 13 of the act, in respect of time
available, to redeem the secured assets.

Utkarsh Small Finance Bank
Aapki Ummead Ka Khaala

%

(A Schedulad Cammarcial Bank)

Sr. | Name of | No. of the Name of the Borrower/Guarantor Date of Date of |[Amount Outstanding
No.|the Branch| Account (Owner of the Property) Demand |Possession| as on the date of
Notice Notice Demand Notice

1 [Mira Road,{166405000| Mrs. Shrawni Rakesh Sakpal (Borrower & Mortgagor) [06/08/2025{09/4/2026 | 19,08,428.08/-
Mumbai | 0006003 [Mr.Rakesh Subhash Sakpal (Co-Borrower & Mortgagor) Physical

Description of Property/ies (all the part & parcel of the property consisting of): All that part and parcel of the property situated at Flat No.
402, 4th Floor, B Wing, Building No. 12, Building Type A-1, Sathya Lifestyle, Shelwali, Off Palghar Manor Road, S. No. 03, House No. 1, 2, 4 of
Village Shelvali, Palghar East, District Palghar, Maharashtra-401404. Property bounded by-East: Open Plot West: Internal Road, North:
Building No. 10, South: Building No. 14. Sd/-

Date: 11/04/2026 (Authorized Officer)
QQ0Q

Place: Mumbai Utkarsh Small Finance Bank Ltd.
JASH ENGINEERING LIMITED

CIN:L2B510MPLO73PLCOOL22E
Registered Address: 31, Sector-C, Sanwer Road, Industrial Area, Indore 452015, Madhya Pradesh, India
Phone:- 0731-6732700 Email:- info@jashindia.com, Website:- waww. jashindia.com

MOTICE OF POSTAL BALLOT

MOTICE is hereby given pursuant to provision of Section 110 read with Section 108 and all other applicable provisions, of
the Companies Act, 2013, (Act’), read with Rule 20 and 22 of the Companies (Management and Administration) Rules,
2074, ("Rules ), read with General Circular Mos, 142020 dated April 8, 2020 read with General Circular Mo 17/ 2020 dated
April 13,2020, Mo. 22/2020 dated June 15, 2020, Mo. 33,/2020 dated September 28, 2020, Na. 39/2020 dated Decemnber 31,
2020, Mo, 1072021 dated june 23, 2021, Mo, 20/2021 dated December 8, 2021, Mo, 3/2022 dated May 5, 2022 and Mo.
1/2022 dated December 28, 2022 and other applicable circulars (collectively the "MCA Circulars’), the Secretarial
Standard on General Meetings issued by The Institute of Company Secretaries of India ('55-2°) and Regulation 44 of the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 ('SEBI
Listing Regulations’) including any statutory modifications, amendments or re-enactments thereof for the time baing in
force and as amended from time ta time, the Company is seeking approval from members by way of Postal Ballot (only
through remote e-vating).

The Motice of Postal Ballot including remote e-voting instruction will be sent through email only to the members whose
e-mail address {es) have been registered with the Company/ Depository Participants. The electronic dispatch of Notice
of Postal Ballot to Members will be completed on Saturday, April 11,2026,

Furthermore, the Company has engaged the services of My/s. MUFG Intime India Private Limited ("Link intime’) to
provide the e-wvoting Facility through Instaviote, The e-voting period commences on Sunday, Apnl 12, 2026 (0900 a.m, )
(15T} and ends on Monday, May 11, 2026 (0500 pm,) {I5T). Bemote e-voling will be disabled thereafter, During this period
the members of the Company holding shares as on the Cutoff date being Friday, April 03, 2026, may cast their vote by
electronic means.

The voting rights of the members shall be in the proportion to their share of the paid-up equity share capital of the
Company as on the Cut-off date. A person who is not a shareholder as on cut off date should treat the Postal Ballot
Motice forinformation purpose only,

In line with MCA Circulars and SEBI Circular, Shareholders are advised to update their Email address with the Company/
Register & Transfer Agent:

Shareholders holding | Sharehelder holding shares in physical mode and who have not registered/updated their
shares in physical email addresses with the Company are requested to register/update their email address
maode by contacting the Company's Registrar and Transfer Agents - M/s MUFG Intime India Pvt,
Ltd. (Formerly Known as Link Intime India Pvt. Ltd.) for assistance in this regard.

Shareholders holding | Shareholders who hold shares in dematerialized mode and have not updated their email
shares in addresses are requested to register/update their email address with their Depository
Dematerialized mode | Participant{s)

The Motice along with explanatory statement is available on the Company's website i.e wwwjashindia.com; websites of
the Stock Exchanges i.e. Mational Stock Exchange of India Ltd at www.nseindia.comand BSE Limited at www.bseindia.com
respectivelyf on the website of M/s MUFG Intime india Pvt. Ltd. at https:/finstavote.linkintime.co.in,

The detailed procedurefinstructions on the process of remote e-voting including the manner in which who have not
yet registered their e-mail addresses can register their address and/or can cast their vote are specified inthe Motice.

The Company has appointed Mr. Ankit Joshi, Practicing Company Secretary, Indore, at the meeting of the Board, who in
the opinion of the Board can conduct the postal Ballot and e-voting process in fair and transparent manner.

The result of Postal Ballot will be announced within prescribed time as per applicable regulations. The results along
with Scrutinizer Report will be hosted at the Company’s website i.e wewjashindia.com; websites of the Stock
Exchanges ie. Mational Stock Exchange of india Ltd at weswnseindia.com and B5E India Litd. at www bseindia.com
respectively and on thewebsite of Link Intime India Private Limited at https://instavote linkintime.co.in.

In case of any queries, you may refer to Frequently Asked Question ('FAQ}) and InstaViote manual available at
https:/{instavote linkintime.co.in under help section or send an e-mail at enotices@linkintime.co.in or contact on

022 -4918 5000,
By order of the Board

Jash Engineering Limited
Sdf-

Tushar Kharpade
Company Secretary

Place: Indore
Cratee: 10004 2020

3&¢l YU 6B ODISHA POWER TRANSMISSION

A°QIAQS! POIF1 M8 B CORPORATION LINITED

( 634 ARNQF 99 QAR |- (AGovernment of Odisha Undertaking)
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

NOTICE INVITING E-TENDER

E-Tﬁgder Estimated Cost

CPC-
75/2025-26

Tender Description:

Bids are invited from reputed manufactures in two part|Rs. 1,13,45,658/-
bidding system for supply of 237.7 Kms GI earth wire

on Turnkey Contract Basis in e-tendering mode only.
Last Date & Time of Submission of Bid:
29.04.2026 upto 13:00 Hrs.

Bids are invited from reputed manufactures in two|Rs. 12,41,57,478/-
part bidding system for Engineering, supply,
erection, testing & commissioning of High
Temperature Low Sag (HTLS) conductor after
dismantling of ACSR panther conductor in existing
132kV Burla PH-Katapali Ckt-I&II line in Sambalpur
District on Turnkey Contract Basis in e-tendering

mode only.
Last Date & Time of Submission of Bid:
07.05.2026 upto 12:45 P.M.

Bids are invited from reputed manufactures in two part|Rs. 4,11,98,161/-
bidding system for Design, engineering, erection,
installation, testing & commissioning of 4th ICT
500MVA, 400/220/33kV (BHEL make) along with
construction of one number 400kV Dia and 220kV
Bay arrangement with construction of new 220kV
Bay with associated system at existing 400/220kV
Grid S/S, Mendhasal on Turnkey Contract Basis in e-
tendering mode only.

Last Date & Time of Submission of Bid:
30.04.2026 upto 12:30 P.M.

Bids are invited from reputed manufactures in two part|Rs. 7,15,18,576/-
bidding system for Engineering, supply, erection,
testing & commissioning of augmentation of Atri S/S
capacity from 320MVA (2 X 160 MVA) to 480MVA(3 X
160 MVA) at 220kV level through construction of 220kV
& 132kV 3rd 160MVA Auto transformer bay and 60MVA
(1 X40+1X20MVA) to 110MVA (1 X50+1 X40+1X 20
MVA) at 132kV level through construction of 132kV &
33kV 3rd 50 MVA Power transformer bay in Khurda
District on Turnkey Contract Basis in e-tendering mode
only.

Last Date & Time of Submission of Bid:
04.05.2026 upto 12:45 P.M.

Complete set of bidding documents are available at www.tenderwizard.com/OPTCL
and www.optcl.co.in.

CPC-
74/2025-26

CPC-
02/2026-27

CPC-
07/2026-27

J/optcl_odisha HIPR-02/2026-27
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WGt TENDER NOTICE

Tenders are invited for Procurement of various Size AAAC
Conductor through e-tendering process with an Estimated
Cost of Rs. 10,853 Lakhs against MSEDCL advertised Tender
on website vide No. MMD/T-HTM2-09/0426 due for
submission on dtd. 30.04.2026.

For details please visit website: https://etender.mahadiscom.
in/eatApp/
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